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CENTRAL AINISTRATIVE TRIWNAL 

	

S 	 GUWAHATI BENCH 

No. 	 • 

s •4 	. A 	 . . . . . Applicants) 
-Versus- 

	

S 	-)-e(.- 	•2 '-- •. 	S • I • Respordent(s) 

• 	r. 	 . , . . . . . . Advocates for Applicant(s). 

AdVoCates for Respondent(s). 

• 	 . 	 I 

20.12.96 	Mr A.Ahmed for the applicant., 

: 	Mr s.A1i..C.G.s.c for the respon- 
r1fl 	Wftii. 

cl F. 	j. so;- 	 dents. 

et 	 This application has been 
POJ 	 ' submitted by the applicant seeking 

40 L'ted 	 for a direction to the respondents 

/ . 	

t 	 ' to offer him a full and fresh tenure 
0 	 ' of 3 years in Bhutan under the 

• 	 I 	 1 

circumstances stated by him in the 

present application andbis repre- 
• 	 ' sentat.ton dated 25.7.96 . This repre- 

- 	 I 	 I • 	 , sentation of the applicant is pen- 
• 	ding disposal of the respondents. 

Heard Mr thmed for admission , 
and perused the contents of the 

application and the reliefs sought. • . 	 application * 	I consider that thisLneed not be 
I 	 I 

admitted at this stage but it is 
to be disposed of wIth a direction 

to the respondent No.2, to dispose -. 
of the representation dated 25 .7.96 

: (l4nnexure-4) of the applicant. 

Accordingly, the application is. 
. 	 I 	 I 

disposed of with a direction to the 
' respondent No.2, the Chairman, 

Central Water Commission, Sewa .Bha 

wan, R.K.Purain,New Delhi to dispose 
of the representation of the appli- 

t cant within 3 months from the date 
of receipt of a copy of this order 

4 	 by a apeak.tng order. 

- 	- 	

- 	: 	

contd.. 	I 
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20.12.96 	The application is disposed of 

with the above order • No ordcr . t 
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Order No.7/1/92 Estt VI, 	 5 
dtd. 12.8.93 (nexure-1) 

Order No • 2(2) Sanko sh-9 6/ 
BBB-946.'-55, dtd.9th April 196 
(Annexure -  2 ) 	• 	— +t 7 
qrder No. LD/C1t-27/96/1640-49, 
dated 14.4.96 (Anriexure- 2(a) 	-  

Representation dated 4.4.96 
(Annexure — 3) 

Forwarding letter (Annex.  3(a) — fl 
S 

Representation dtd.25.1.96 

(Annexure 4) 	-.2Z 
Forwarding letter(Annexure-4( a) -  

I 

\
"A . 	

I • • 

: 	•' 
IN IHE CENT1AIi ADMINISTRATIVE TRIBUNAL, 

/ 

GUVJAHATI BENQi AT GUWAMATI. 

r N 

O.?A. NO. 	 OP 1996 

X"~ 

 b;:. 

Shri K. Arumugam 
APPIZCANT 

= versus = 

Union of India& Others 

ENO 

I N D E X 
. 

I 

• Dated: 

ZA cate.. 

S 
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BUNAL 

to 

AD?IINISTRATIVE TRI IN 	 L  

GUW 	 AT GATI AN FI BEN 	 AN  

Application under Section 19 of the Administrative 

Tribijnl Act, 1985. 

Case No, 0. A. 	 of 1996 

BETWEE1 

iri K. Arunugam 

- APPLICANT' 

= versus = 

Union of India& others 

RESPONDENTS 

S 

tail s of the applicant $ K • ARUMIJGAM 

Father' a name 	: Late A. Kurusamy Naer. 

Designation and : Junior Engineer, 

office in which 	NC)fth Eagterll Inv.Diyn'No.III. 
enployed. 

Central Water Couni ssion, 

Post Box No.144, Itanagar, 

Arunachal Pradesh791111. 

2. 	Particulars of Respondents: 

1. 	Name and/or designa- 1. Union of India, 

• 	tion of the Respon- 	rresented by the Secretary, 

dents. 	 Ministry of Water Resources, 
Ni Delhi. 

/cont....2 
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3/The Chairman, 

Central Water Corrntission. 

Room No.5 28, Sevi Bhawan, 

R.K.Puraiu, New Delbi-66. 

The Chief Engineer, 

Brahmaputra & Barak Basin, 

Central Water Commission, 

"Jamir l4ansion" Nongahilliong, 

Shillong-793014, 

The Chief Engineer, 

Testa Basin, 

Mouse No.196. 

Central Water Commission, 

Jyothi Nagar, 	 . 

Opp s  Dn BOScO SChOOl, 

Siliguri-7 34401, West Bengal. 
S 

I 

The &erintending Engineer 

(Co-ojjntion), 

Office of the Chief Engineer, 

Bralimaputra & Barak Basin, 

Central Water Comxr,tssion. 

41Jamir Mansion", Nonghilliong, 

Shillong-793014. 

The Sup erintn  ding P41ineer, 

North Eastern Investigation Circle 

Central Water Commission, 

"Jamir Nan sion". Nongshilliong. 

illong-7 93014. 

/cont.. . .3/ 
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$ 7. The Sterintending Engineer. 

Investigation Circle. 

Central Water Cmnijgjon, 

Tang, 

Gangtok, 

8ikirn - 737102. 

Particulars of the order against the application is mde. 

The application, is filed against the order of 

transfer order issued by the Superintending Engineer 

(o0rdination) Qillong N. 2( 2)/Sankosh-96/BBB-946-55, 

dated 19 • 4,96 (Ann exure - 2 ). 

Jurisdiction of the Tribunal. 
I 

The applicant declares that the e  subj ect matter of 

order against which he wants redresal is within the 

jurisdiction of the Tribunal. 

Limitation 	 S 
	

. 

I 

The applicant further declares that 

the application is within the Limitation prescribed in 

Section 21 of the Administrative Tribunal Act, 1983. 

I 

Pacts of the case are given below. 

/ 6.1 	That your applicant is an Indian citizen by birth 

and as such he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

0 
	

/cont... 4 / 
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6;2 	That your applicant is a Junior Engineer.  

under Central Water Commission and he is now working 

• 	 as Junior Ragineert North Eastern Investigation 

• Division No.111, Central Water Commission at Itanagar, 

Arunachal Pradesh. 

	

6,3 	That your applicant has been posted as Junior 

igineer in Andaman from December 1989 to Pruary 

1991. From 1991 March to 1993 June at Silchar in North 

astrn Zone. After that your applicant was trans 

.f erred to Trjvandrum which is nearer to his home town 

and be joined in Trivandruin in July 1993. 

	

6.4 	That your applicant has been transferred from 

South Western Rivers Sub Division, Central dater 

Commission. Trivandrum to Bhutan Investigation Di;isbn, 

Central Water Commission, Phuntsholling, Bhutan vide 

,CWC Order No.7/2/92 Ett.VI dated 12.8.93 for a fixed 

tenure period of 3(three) years.. 
S 

•-ANNCURE-1 is the photocopy of the order 

No.7/2/92 E5tt-VI dated 12.8.93 issued by 

the Under Secretary (Is) Central Water 
S 	 . 

Commission. 

6.5 	That it may be worth to mention that after 

joining of your applicant under Bhutan Investigation 

DjVj 5jQfl,C.w.C.,phuntsh011ing. Bhutan, a new Invei-

gation Division namely, Sanko sh Inv.sti gation Division 

Phuntsboling, Bhutan was created at Pbuntsholiflg. 

/cont... 5/ 
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Bbutan for a short duration to prare a Proj ect rort 

on Sankosh Multipuzpo se proj ect. Some Junior Engineers 

were transferred/posted in the said Sankosh Investigatiofl 

Division, Phuntsholing. Bbutafl. In their transf er/po sting 

order of Bbutafl Service the Main Central Water Commission 

has clearly mentionedthe Division's flame as Sankosh 

Investigation Division wider which they were posted. 

After completion of said proj ect report *  preparation 

as there was no work under the Sankosh Investigation 

Divigiop, c •WC,p untholing, Bhutafl, the said Division 

has been closed on 31.3.96. Suxprisingly due to this 

reason the Superintending gneertCo-Ordination). Of ftce 

of the Chief Engineer, Bra)tmaputra& Barak Basin, Central 

Water Commission, Shillong transferred the applicant from 

Bhutan to Itanagar, Arunachal Pradesh alongwith some of 71 

the Junior Engineers. Although the applicant was working 

under Bhutan Investigation Division, C.W,C.,Phuntshiliflg, 

Bhutafl which is still functioning wi.th handful of its 

works. 

ANNEXURE - 2 is the photocopy of order 

No.2(2) Sankosh - 96/BBB-945-55 dated 9th 
. 	 . 	

. 

Jpril 1996. 	 S  

ANEXURE'2(a) is th e  photocopy of Office Otder 

NO.BID/CR27/96/1646-49 dated 14.4.96. 

6.6 	 That due to above transfer@@@ your applicant 

could not complete the fixed tenure of 3 years. He has 

/cont.... 6 / 
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conpieted 2 years and 12 days service against the 

fixed tenure of 3 years as mentioned in the transfer 

order from Trjvanzwfl to Bhiatan issued by the Head 

Office of Government of India, Central. Water 

Commission, New Delhi. 

6.1 	That as per general practice of transfer to 

Foreign Service, the Head Office of Central Water 

Commission, New Delhi used to issue posting order 

and repatriation order of the candidate. But in 

this case the Superintending Engineer(Co-ordinatiOn) 

has issued the transfer/repatriation order from 

Bhutan to y ur applicant. All Junior Engineers at 

present working under Bhutan Investigation Divisioci 

were originally posted/transferred to Sankosh 

Investigation Division by the Head Office, Central 

Water glammission#  New Delhi.. 
. 

6.8 	Teat it may be worth to mention that there was a 

closure of Division office namely Bhutan Hydel 

Division, Central Water CommissiQn, T0n9ra. Butan 

in August/SepteiTber 1988 • The staff of Bhutan 

Hydel Division, C.W.C. Tongra, Bhutan were shifted 

from Bhutan. But none of the staff • of Bhutn 

Investigation Division. Phuntoling, Bhutan were 

disturbed due to that closure. 

/cOnt... '7 / 
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6.9 	That your applicant further begs to state that 

the Field Chief gineer' $ office got no power 

/ to issue direct order for posting to Bhutafl as 

/ well as ratriaUon from Bhutan, as it is a 

foreign service outside India. But in case of 

your applicant it could not understand under 

what interest and power the Superintending 

•ngineer (Co--Ordination), B & B, Basin,C.W.C.., 

4iillong issued the order of transfer from 

Bhutan to Itanagar(Arunachal Pradesh). 
01 

6.10 	That the applicant further begs to state that 

Bhutan -service provides some attractive monetary 

benefit i.e. monthly salary approximately 

Rs,12,000/ P.14. Generally the vacancies in Bhutafl 

the application of the candidates would be processed 

in the Head Office of Central Waer Commission by a 

Selection Committee and select' suitable candidates.' 

Further the candidate would be posted in Bhutan on 

transfer basis after Vigilance clearance and 

obtaining clearance from TMinistry of External 

Affairs, Govt.of India. The tenure in Bhutan would 

be given clearly in the transfer order. 
. 

S 

6.11 	That the applicant further begs to state 'that 

your applicant sacrificed his earlier posting i.e: 

Trivandrum near his home district i.e. Kanyakumari 

as he has been transferred to Shutan and as such 

vi 
	

/cont... / 
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he lost his monetary benefit as well as posting 

hear to his home town. 

6.12 	That the applicant begs to state that Higher 

Officer of Central Water Commission playing trick 

to accommodate their favourable Junior Engineers 

in Bhutan by transferring him to Itanagar without 

conleting his tenure of three years. although 

he was selected for the particular Division i.e. 

I Butan Investigation Division, Phuntsholliflg, 

(Dhutafl. 

6.13 	That one of the Junior Engineers namely, Shri 

indeswar Singh Was retained in Bhutan Investi-

gation Division, Central Water Commission, Bbutan 

more than his tenure due to influence of higher 

officer, your applicant was allowed to join in 

Bhutafl Investigation Division, Ctral Water 

Commission, Bhutan on 4pril. 1994 for a tenure 

o 3 years and the tenure period epi'es on 

çril, 1997. 

6.14 	That the applicant begs to state that he has 

rendered sergice in North Eastern Region from 

Dcener 1989 to June 1993. Though the Gvt. of 

India laid down foreign service to th enloyees 

those who were served in North Eastern Region 

as one of the incentive, the Superintending 

Engineer C0 din 	n,Shiilong has not 

/cont... 9 / 
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considered any weightage for his N.E.Region 

service while transferring me from Bhutan. But 

the Junior Engineers who are now acconmdated in 

Bhutan Investigation Division did not conlete 

full tenure in N,E.Region excqt one or two. Some 

of the Junior Engineers lid not even posted in 

N.E.Region so far. 

6.15.  That the applicant further begs to state that 

after knowing that some stafs from Bhutan 

Investigation Division may be shifted on clostre 

of Sankosh Investigation Division, Bhutan, your 

applicant submitted a representation through 

priper channel addressed to the Chairman, Centrl. 

Water Commission, New Delhi on 4.4.96 with a 

request to retain him in Bhutan Investigation 

Division. But nothing has been donea Again your 

applicant submitted another rresentation 

through proper channel addressed to the thairman, 

Central Water Commission, New Delhi on 25.7 .96 

with a request for a fresh tenure of 3 years in 

Bhutan Investigation Division since he has 

already been relieved from Bhutan and joined 

on duty in NEID-Ill, C.W.C, Itanagar, Adinachal 

Pradesh. The second r>resentation hap also been 

sinply ignored and no response has been received 

so far. 

/cont... 10/ 
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ANNEXURE-3 is the photocopy of rresentation 

submitted by the applicant on 4.4.96 to the 

C1ajrman, C* Wo C g#  New Delhi. 

NEXJRE-3(p) is the photocopy of forwarding 

letter of rresentation submitted by the 

applicant on 4.4.96 to Chairman.C.1 .C.. New 

Delhi. 

?NNEXURE - 4 is the photocopy of re. presentatiOn 

submitted by the applicant on 250 .96. 

NNEXUPE - 4(a) is the photocopy of forwarding 

letter of rresentatiOfl submitted by the 

applicant on 25.1.96. 	 S  

	

6.16 	That the applicant submits that the procedure 

apted by the authority in.the case of applicant 

is inproper,, malafide and jlegal and as such the 

tran•sfer order of the applicant is inproper, 

*s malafide and illegal without Jurisdiction. 

	

6.17 	That the.applicaflt further begs to state t1at 

he has been punied by the respondents by posting 

again in N.E.egion which is far away fi!omhis 

home and as such the transfer is illegalt malafide 

and inp roper. 

/cont... 	11/ 
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7 • 	Relief sout for : 

Under the facts and circumstances narrated 

above it is prayed that the Hon'ble Tribunal may 

be pleased to anit this petition, call for the 

records and also to direct the Respondents to 

offer your applicant a full and fresh tenure of 

3 (three) years in Bhutan (Foreign Service). 

S. 	Grounds for relief with legal provision: 

8.1 	For that due to above reaeona narrated in detail 

the transfer order of applicant is prima facie 

is illegal, malafide,, out improper, without 

jurisdiction and hence liable to be quashed. 

8.2 	For that the order of posting/Jransfer to Bhutan 

Service or Foreign Service should be issued from 

t1e Head Office, Central Water Commission, New 

Delhi. The Superintending Engineer(Co-0rdination), 

B& B Basin, C.W.C.,ShillOng has no authority to 

issue transfer order to the applicant and, as such, 

the transfer order is illegal, improper, malafide 

and without jurisdiction and, as such, the tcansfer 

order is liable to be quashed. 

8.3 	For that the Ehutan service was fixed for three 

year tenure as such there is no justification in 

denying the said benefit to the applicant and 

/cont... 12/ 
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denial has resulted in violation of Article 14. 

16 and 21 of the Constitution of India in as much 

• 

	

	 as other similarly situated eaployees have been 

granted the said benefit. 

8.4 	For that the applicant having fulfilled all the 

criteria laid down by selection committee of 

foreign service and he was selected for fixed 

tenure of 3 years service in Bhutan and, as such, 

the Respondents cannot deny the same to the 
ft 

applicant without any jurisdiction. 

8.5 	For that it is settled preposition of law that 

when some principles have been laid down in other 

personal who are similarly situated then the same 11 

principle should be granted to the other person 

also. 	
III 

• 8.6 	for that the applicant having be&i denied the 

said benefit without any reasonable excuse 

without affording any opportuni1y on being)ieard 

there is clear violation of the principles of 

natural justice and accordingly proper feliefs 

are required to be granted to the.applicant. 
S 

9 1 	Details Remedies exhausted. 

That the applicant declares that he has availed 

V/ 
 

of the remedies available to him under the Service 

Rules etc. 

/cont... 13/ 
• 
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10. 	Matters not pending with any Court etc: 

The applicant further declares that the matter 

regarding which this application has been made 

is not pending before any court of, law as any 

authority of any other Bench of th e  Tribunal. 

ii. 	Particulars of the Bank/I.P.0.in respect of the 

application fee 

NuuIber of :LP.0. 	901 3%cc 

Name of issuing Post 0ffice 

Date of issu€ Of I.P.0.- 

4 • P • 0. at which payable 	J-w 

Details of Index 

In Index in duplicate containing the 

documents to be relied upon is enclosed. .. 

S 

List of Enclosures - As per Indjx. 

/ cont.... 14/ 
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VERIPICATIO N 

I, Shri K.Arumugam, son of late A•  Kurusomy 

Nr, sexving as Junior Engineer,, North Eastern-

Investigation Division No.111, Central Water 

Commission, Itanagar, Arunachal Pradesh#  d hereby 

verify that the statements contained in para from 

1 to 13 of the application are true to my knowledge 

and belief and information and I  have not stpressed 

any material facts. 	 - 

Afld I sign this verification on this 1Lt & day 
of NOemb.r,. 1996 at Guwahati. 

• 	 - 

DECLIRANT.. 

S 

S 

S 
S  

S. 

S 



S 

S 

S 

S • • 

. 

No. 7/l/92.Estt , VI 
Co'iornrnt of India 
Centr)l 	aicr Conijjssj.c, - 

aoord Uo. 520 Sev!a f3hauan, 
k. Purani, 	Ei1hi.•.66, 

Datec. 
 

.• . 
- 	 . 

OFFICE ODEfl 

The fo1lowj 	transfer/pos -tins of Junior Engineers 
are, hereby made *jth immediate ecct in' public interest :- 

 Prsnt Off 

I. 	Sb. Aj.1 iupr Vrnia 	!EID.--II, 	 S.I.D., 3hut-n 
. -uz awa I 

Sh. M.tiL 	i'air 5Yi DIvIsjo 
Cochin 

Sh. Sukh'ev Sinjh C.I.C., Gangtok 
ShShouatAlj Azad,  

Patna 
K. 	Art'rnugham C.E.(SI), 

Trivendram 
6. 	Sb. t.. 	Kotarjah. 3.1. DIvjsjø 

Bhutan 
7 	Sh. Biryeshwar Singh 3.1. 	Division - 

_ 

Dhut.n 

• -•do 

—do-. 

—do- 

-do.. 

Chief Engineer(NEi-) 
Shillong. 

Chief Enoineer ( NE.'14)  
Shiliong. 

The postings of officials at S. No. I to 5 in •3.I.D, 
Bhutan will be for a period of 3 years on transfer basis. 

(D D) 
LJE SiCiiT.lY (Es) 

Copy to :•• 

PI\O, C.'C, Now IjoIhi. 
Chief Enrlino.3r (JEa) , ShjI1og. 
Chief Enqinoor 	a), Coimbatoro. 
Ch1 	Ençjiner (Ea, Patna. 
Superintondi.nq En-Finer, Middle GanJa Circle, Varanasi. 
Superintt~ ry inq Engine -er, Uorth East rn Investigation 
Circle, Shilloncj. 
EXecUtiVe Eniine:r, Ohutan InvestiJt5.on DiVisiorh, 

C. Persons c - nc~ rue - 

. 0 
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PHONE : (0364) 226891. 
j1 	31jT4q 	 (0364) 223495 

.FAX 	(0364) 226865 ')' 
• 	";r.i 4irldl ?  tliFtiii, ifi1q 

- 

GOVERNMENT O' INDIA 
CENTRAL WATER COMMISSION 

RRAUMAPUTRA & BARAK HASIN 

"JAMIR MANSION NONGSHILIANG, NONGTHYMMAI 
SHILLONG-793014 	 . .• 

No.2(2)/Sankosh-96/BBB._ 7(/ -Y 	 fWDatedQ 9 •AK 
......... 

OFFICE ORDER 

Consequent upon closure of Sankosh InvestigatjonDjvjsjon, Phuentshollng ( Bhutan ) w.e.f. 1.4496 Vide CWC, New Pêlhi's 
Office Order O.A-11011/1/94_Coord/536dt, '25.03.96 the following 
Jr.Engineers working under Sankosh Irnt.DivjiOn,phuentshO1jflg/,,JJ) 
are hereby tr nsfer4toFJkiè places shown under the B. & B Basin, CWC, Shillong as under tin publiC  interest. 

SL. 	Name & designation 	 . Places where 	Remarks No. 	of incumbents 	 posted 

1. 	Sh.Sukdev Singh,JE . 	NEISD-V,CWC,Shjllong 

2, 	Sh.S,A.Azad, JE 	 PhulbariSjte • 	Under 
W.GaXO Hills 	 NEID..I 
Meghalaya, 	• 

Sh.M.R.R.Nair, JE 	 NEID.-III,Itanagar For further 
/ . reposting Sh.A,K.Verina, JE 	 — do 	( by the 

• 	- I •. Ex.Engineer 5" 	Sh.K.Aruinugam, JE 	 • • — do -. 
	concerned. 

6. 	 JE 	 NEID-II,Ai1 	For reposting 
to KolocIne-II. , 	

. 	•H 	..r.. 	G&DSite 
by Ex.Engr, 
Concerned 

This issues with the approval of Chief Engixreer, B & blasin, CWc, 5hi].long. 

kF\ 	
( A • SEK1AR 

• 	 SUPTDG. ENGINEEFt (c) 

tr. 

F 
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B & B Basin., C.W,C1 *, ShThng 	 Cont. Shet Ng...;.r... 

'Copy to 	:—, 

1 1  The Suptdg.Engineer,Centr1 Inv.Circle, CWC, Gangtok (Sikkim). 

2 0  The Suptdg,Engineer, Megbria Circle, CWC, Silchar 0  
3. The Suptdg.Engjneer, NEIC,CWC, Shillong 0  
L The Under Secretary, 	(Estt 0VI 	'ection), CWC, New Delhi. 

5. The Ex.Engineers, NEID-I, Sjlchar/ MElD-Il, Aizawl/.NEID-III, 
Itanagar, Sh.U,K,Sen, JE, who is under ordertransfer• to 
L.B.Divn, CWC, Jalpaiguri, vide T,O.Order No.1/4(13)/95-BJ3B/ 
2580-84 dt. 1311,95 may be relieved immediately, 

Person Concerned, 

7. Office Order kile, S  

8 File No 0  1/4(B)/95_NERO 
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A N N e X VI  Pf! t ,. ((A) 

"Tfl/rR17/nç/ 16 L.o-1 
rvP4f'4p or Tr)TT 

r'rTrTPM. !Th'rT!p 	I4MTT0- 
Ptrrrru I 	TT'rTflN DIVT(TnN 

p•fl rrr) 	, PTfl1ru'rs,1nr.iu 	(Rfl11P7N) 

Dated tLt4 /6 
OFF I 

Con qunt-  upon his transfer from tnvestigatjon Sub-Divj.son No.ij, CWC, Chnry under Rht,itan Tnvetigatjon 1DjVjfl, CWC, 	 to North Eastern Investigation Division No.IIT, Ttng 	
virl (Thjpf F.ngineer,R, CWC, Shfl long's Office Order No.2 ( 2 )/Sanknsh_96/BRR/946.55 dated 9.4.96 Shri KArumugam, 5uni.nr Engineer of Investigation Sub-nivisinn NoJ, CWC1Chenary 

is relieved from his duties w.e.f. 16.4.96 (A.N) with dIrections to ropor€ for dntv to the Executive Engnøe, !th Eastern Investjgafjon Divi.j00 Uo.jIj, Itanagar for further.•potjng. 

(C 
rcutivp Eflgneer 

The Undor PecreIrv (ES), CWC, Sewa 
8hawn, R.KPuram, New flelhj- 	For favour of kind infnrmatjon withreference to 

hs letter referred to above. 
The Superintc.nding Engineer. .(Coordn),:BrahmaputraT. Bark 
Ractri, CWC, Jamir P4ansion, Nong5h1ljflg, ShilIortg-14 for' 
favour of his kind informatjon: . .:. . 
The Snperin€e,ning Engineer, Investigation Circle, CWC, 
Tadong, Gangtok, Sikkjm for favour of ktnd information. 
The .Snperintending Engineer, North East.erniTnvestgatjon Circle, CWC, Shillong for information and necessary action please.. 	 •• 
The Exe.iitive Engineer, North Eastern ' Investigation 
Division No.rTI, P-O-Rox 144, Chinipu, Itanagar.. 
The Pay 	Acrojint , Officer, cwc, 
New DeJhi-6 for information. 
Shr'i <. )rum1ry,, .iiinj- Engineer, 151)-TI, 	 i ll  The 	 nt Engineer, ISU-ti, CWC, Chenr.y. • 

	•: rrri,f . q P.rnrh, T)iviiona1 Offir  
Prqnnd filr 	 . 	 . 	 . 	. 	. 
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K. Aruinugam, 
Juni.r Engineer 
Centrált Watr Ciissi.n, 
•Inv.$ub- 	P4 divisien •.II, 
ChenaryTrashigang 
(Shutan) - 

f. 

/ 
ChirMan, 

Central Water Conmission, 
SewaBbawan, R.K.Puraa, 
NwDelhi- 66 

(Through Proper charmel) 

&ab :- Request for Completion of Tenure posting of Three years 
under Bhutap Investigation. Division. 

Ref :- (i) Co*nission's Circular P4o.7/1/92-Rstt.VI dt.7.8.1992 

(ii) Coanission's order o.7/1/92-astt.VI dt.12.8.93. 

Sir, 
With due respect I would like to submit the following few 

lines for favour of your kind consideration. 

The Central Water Cosisson Circulated a circular for 
posting in Bktan vide reference (i) where in no tie* span of tenure 
has been. Mentioned. As I applied against said circular, I have been 
selected and ttansf.r.d under Bbutan Investiat,ionDivision,Thnt 
sholing (Bhutan) vide Coinission's order cited in reference (ii). 
In this transfer order the tenure of posting in Bhutan is mentioned 
as three years clea;1y1. 

- Later on an other Division named Sankosh Investigation 
Division hasbeen incepted in Bliatan. Some Junior Engineers vtere 

S 	 S 

also posted under this Division against the  Cosissions circular 
No.2Q/3/94-Estt.VI dt.21st/d April 1994. In this circular it is 
clear that the posting of these Junior Engineer are for the p rpos; 

of S.ankosh Investigation Division works 
- - 

	. 



• 	 .. 	.. 	 .-. 	.. 	. 	 . 	 •. 	 ..- 	. 	 .- 	. 

- 	 ( 2  ) - 

it ii} undertand that Sankosh. IiviestiQation Division 
is going....to be woi up srtly as this Division has coapleted the 
orkiád.the .inior Engineers working under this Division would 

....... 
r;bs'transfi

.
r.Oin Bhitan Investigation Division,PhuntshOlthc likely ,to  

by replac1ng -the ,  .Xnior Engineers already working under Bkitan Iev. 

Division including ayself. In this connection I would uke to subait 

that. in case such r.placent has b..r aade to accoRsodat. the 

.Yuni,or Engineers of Sankosh thv.Divisiofl in Bhutan Inv.Division it 
would be a injustice against the Junior Engineer of BFutan I4v. / 

Divisioi including ayself. 

In the light of the above I would lik, to request your 
highness to offer ae chances to continuemy job in Bhutan for the 

balanc.e period of three years tenure pLease. 

Thanking you very such Sir. 

Yours faithfully, 

- 	.. 

Copy subaitted in advance to the Chairaan,Central Water Cosnission, 

R.K.Puran,Wew Delhr - 66 for favour of kind inforjaation please. 
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GOtIERUIIENT OF U4DI/ 
INVESTIGATION SU DIUIIUN 0.0.11 
CEUTRAL tJATER CWIflISSION 
CHE AJAR Y : TRA5HICNG(BHuTAu) 

NtJ.ISU.I1/2e/96 //'.7' H:7 	Dates. 

To 

THE EXECUTIVE LNtINEER 
)HUTAN INVESTIGATiON JIVI$1ON 
CENTRAL WATER CW*15S1ON 

UL1JTSHOLING:L3HUTAN 

ub:.. Roquat for completion of tnurn posting of 
three years under Dhutanlnv.Division,CUC, 
P'ljng 5hris.K.Arurnugarn,E. 

Sir, 

P1e832.?ind eflcloand hereuith representation 
from 5hri-K.Arumugn,E addressed to The chairman, 
CtJC,Neu OeJ.hi for further dispaa1 at your and pled. 
asn 

	

Yuø faithfully 	S  

/ 
- 	 ( .Suatsntsr Kumar ) 

Assistant Engine9r, 
tnv.ub- Division No II, 

)" Ceniral Mter Cc'mm,sslon, 
Chanry. t7rashigang (P 0 

East Bhutan 

Copy to:- Shr K.Arumugem,)E for infornatLon 1 ) 
• 

( Swatenter, k'umar 
'U3tant ngino 

tr

Cntrat Wr ornrn,ss;o1 

	

\9J\ 	
w. Subn C Cjv 0 No- I t. 

Ch' nary. TrOshjcaj (P t)) 
E..st Bhw:n 	• 	• 
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From 
K. Arumugam, 
Junior Engineer, 
North Eastern Iriv.Divn-III, 
Central Water Commission, 
Post Box No.144, 
Itonagar (Arunachal Pradesh) 

To 

The Chairman, 
Central Water. Coamission, 
Sewa Bhawan, 
R. K. Purarn, New Delhi. 

(Through Proper Channel) 

Sub: Request for a fresh tenure of three years in 
Shutan or perad.ssion to approach Court of Law. 

Bef: No, 7/1/92-Estt--VI dated 12/8/1993. 

Sir, 
with due respect I would like to submit a few lines 

regarding posting in Bhutan. 

I wastransferred from South Western River Sub Divn, 
Trivaridrarn to Bhutan Investigation Division, Ehutan vide 
Central Water Commissions order (photo copy enclosed for 
ready reference) cited in reference for a tenure of 3 years 
on transfer basis. I was allowed to join in Bhutan Inves-
tigation Division in the begining of April,94 as Shri 
Bindeshwar Singh, Junior Engineer who had been transferred 
from Bhutan mv. Division, Bhutan vide same order (vide 
Si. No.7) got extension to continue his service in Ehutan 
beyond his tenure period. 

Further, I have been relieved from Bhutan on 16/4/96 
by the Executive Engineer, Bhutan mv. Divn, Shutan with a 

	. . 

direction to report duty in North Eastern mv. Divn-III, 
Itanagar, Arunachal Pradesh vide his office order No. 
BID/CE-27/96/1640-49 dt. 14/4/96 through FAX without issuing 
transfer order from Main C.W,Coamission. Thus I have not 
been allowed to cornolete the tenure in Ehutan as mentioned 
in Centri Water Cocrnission's order cited in reference. 

While comparinJ the case of Shri Bindeswar Singh, 
Junior Engineer and my case, Shri Bindeshwar Singh has 
al lowed to serve in Shutan more than the tenure fixed by 
Central Water Commission. But I have not been allowed to 
serve In Bhutarø to complete the tenure fixed in the Central 
Water Cotflrflissloflts order. 

Therefo±e, as I have been transferred before completion 
of my tenure in Ehutan, I humbly request your hiQhness that 

of 3 years to serve In 
exL>ting strength of 

J3hutan InvestigatIon Division. 

In case the above? request Is not considerable by your 
highness, I may kindly be allowed to approach Court of Law 
for seeking redress 	 S  

Yo s faithfuliy 

K. Arumugam ) 
Junior Engineer 

NIp-III, CWC, PB-144, ITA?GA 

0 
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S 
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NEID/III/PF82  

To 
The Superintending Engineer 
North Eastern mv. Circle 
Central Wter Ccinrnjssion 
Shinc-u.14 (Meh.iay. 	'• 

sub : Application ofShri K.Aruinugam, ,E. 	garcing for' 
fresh tenure of three years in Bhu tan or Pexmssion 
to approach court of Law. 

Sir, 
tA 

Xndly find enclosed hereith an application dated 

25,7.96 (in triplicate) of Shri . Arumugam, J.E. addressed 

to 'the Chairman, CWC, New Delhi requesting for a fresh 
tennure of three year3. in 8litafl or penniasion to approach 
court of Law, for necessaty actton0 

	

Yours faithfully, 	' 

- 	- 	 ,( D. !° Singh 	) 


